LI TEM NO. 73 REG STRAR COURT. 2 SECTI ON XV

SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS

BEFORE THE REG STRAR SUNI L THOVAS

Petition(s) for Special Leave to Appeal (CGivil) No(s).2057/2011

RANJANA PRAKASH AND CRS Petitioner(s)
VERSUS
THE DI VI SI ONAL MANAGER AND ANR Respondent (s)

(Wth prayer for interimrelief and office report )

Dat e: 10/ 05/2011 This Petition was called on for hearing today.

For Petitioner(s)
M. Devashi sh Bhar uka, Adv.

For Respondent (s)

UPON hearing counsel the Court nmade the foll ow ng

ORDER
Service of notice is conplete. Respondent No. 1 has
filed counter affidavit. Respondent No. 2 has not filed
Vakal at nama even now. No representation al so. Hence,

pl ace the matter before the Hon' ble Court, as per Rule.

(SUNI L THOMAS)
S Regi strar



